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F
O

R
M

 

GST 

1 

Goods and Services Tax  
 

[This form is to be used for reporting of transactions  

and payment of both CGST and SGST] 

 
 

Financial Year  

 

    -   

 
Business Identification Number (BIN) Date of 

deposit(DD/MM/YYYY) 
Month to which transactions relate 

                     ̶   ̶      

 

Form Identification Number (FIN) 
BSR Code Date (DD/MM/YYYY) Serial Number 

                    
 

Transaction Reference Number                      

 

Full Name 

                              

Complete Address with City & State 

                              

                              

Email Address  PIN       

Phone Number (with STD Code)                 

Mobile No.                 

 
 

Details of payment 

 

Total amount of CGST and SGST 

payable ( in figures)  

 

 

             

Total Amount of CGST and SGST 

payable (in words) 

Crores Lakhs Thousands Hundreds Tens 
Units 

 

 

 

     

Paid by debit to account 

(Account No. of the deductor) 

 Date of 

debit 

  
-   - 

    

Name of the Bank in which payment 

is made 

 

 
 

Computation of tax liability  

Sale transactions   Value of transaction CGST SGST 

a. Registered dealers (intra-state)    

b. Unregistered dealers (all transactions)    

c. Exports out of India    

d. Inter-state sales (registered. dealers)     

e. Inter-state branch transfer    

f. Total    

Purchase transactions  
 

 

a. Registered dealers (intra-state)    

b. Unregistered dealers (all transactions)    

c. Exports out of India    

d. Inter-state sales (registered dealers)    

e. Inter-state branch transfer    

f. Total    

Total GST payable (CGST plus SGST)    

Interest  

Penalty  

Others  

Total amount  
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Details of Transactions of sale or purchase undertaken during the month  
(if the number of records exceeds 10 for registered dealers, upload transaction file) 

Upload transaction file 

Unique 

Transaction 

Number 

BIN of the person with 

whom the transaction of 

sale or purchase is 

undertaken 

 

Name of seller/purchaser Value Amount of 

CGST 

Amount of 

SGST 

a.  Purchase transactions  

       

       

        
b.  Sale transactions   

       

       

       

       

       

       

       

        

 
 

VERIFICATION 

 

I………………………………….. son/daughter of …………………………………..holding Permanent 

Account Number ……………………………….. solemnly declare that to the best of my knowledge and belief, 

the information given in the return and the schedules thereto is correct and complete and that the particulars 

shown therein are truly stated and are in accordance with the provisions of the Central Goods and Services Tax 

Act, 2010 and the provisions of the State Goods and Services Tax Act, 2010 in respect of the Central Goods 

and Services Tax and State Goods and Services Tax chargeable for the month of……………………   I further 

declare that I am making this return in my capacity as ………………………………..and I am also competent 

to make this return and verify it.  

 

 

Place :     Date :     Sign here 

 
 

 

Note: Please do not furnish transaction wise details of unregistered purchases and sales. 
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VALUE OF OUTPUT 
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TIMELINE FOR IMPLEMENTATION
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Terms of Reference of the Task Force 
 

The Task Force shall examine the impact of the proposed implementation of the Goods and 

Services Tax (GST) with effect from 01.04.2010. For this purpose, it shall examine, inter alia, - 

(a) the GST model best suited for the country; 

 

(b) the modalities of the implementation of GST including threshold limits, composition 

limits, treatment of inter-state transactions, place of supply rules; 

 

(c) the potential tax base of the GST as exhaustively as possible and determine an 

appropriate revenue neutral rate for the Centre and the states; 

 

(d) suggest ways to incentivize states to adopt a model GST; and 

 

(e) recommend a framework for administering the GST including payment of 

compensation, monitoring of compliance and institutional mechanism for making 

any change in the initial design of the GST.  

  


